STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMER & SITTING) IN THE STATE

OF ANDHRA PRADESH IN THE COURT OF SPECIAL COURT FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.

ON 30.04.2026

As., VIJAYAWADA, AS

3 } S ) Date of \ Stay if | Expected
e Date and . i Date of i
Hl District hame:of Case No. Sitting Number of CibiEiEa Ma_x fmum filing Framing Present Status any by . O_f
No. Court Former Alleged Punishment Charge- Higher | completion
F.LR. Charge :
sheet ; Court of Trial
1 2 3 4 5 6 7 8 9 10 1 12 13
Stay of all further
proceedings granted by
Imprisonment for Honourable High Court in
J.M.F.C., CcC Former | 01.02.2009, | U/Sec.188, : Charges not
1 | Ananthapuramu Gooty 43/2018 MP. |Cr. No.20/2009]| 283 of IPC. 6 months or fine |30.08.2009 S, CRL.P.N0.627/2020 on Stayed
or both 05.10.2020.
NBW is pending against
AB.
For Trial. Stay of all further
- -~ Imprisonment for proceedings granted by
2 | Ananthapuramu F‘::'a%x" . 1/%81 g ia'tt"';f’ cf 1&%7535?%67 UCJ Sf‘c'l‘;‘SSS 2 years or fine or | 31.10.2008| 23.06.2014 | Honourable High Courtin | Stayed
yadurg. sl ' both CRL.P.N0.2671/2018 on
12.03.2020.
For Trial. Stay of all further
i Imprisonment for proceedings granted by
3 |Ananthapuramu éj:acd{:ﬁ 522(8 18 a‘tﬁng CESN?)-/?;%?%O? U';Sﬁ;'gsg’ 2 years or fine or | 31.10.2008 | 23.06.2014 | Honourable High Court in Staved
yacurg: - T ' both CRL.P.N0.2667/2018 on 4
12.03.2020.
- . Imprisonment for
AJ.F.CM, Sitting Private U/Sec.500 :
4 | Ananthapuramu | —— CC 2/2019 MP. Complaint of IPC. 2 yearz (;)t;] fine or | 12.02.2014] 16.06.2023 For arguments. - 3 months
Interim Stay of all further
U/Sec.143, | Imprisonment for Proceedings granted by
5 | Ananthapuramu ASn Zln‘:#;clfr\g.r;w 07/2323 I;/?J;_m:r Z%gf’zgggz 341 r/w 34 | 6 months or fine “hBE2023 Cl;zgne: dnot Hon'ble High Court in Staved
P s of IPC. or both * | Crl.P.No. 7854/2023, dt, v
10.10.2023




)

Date and Date of Bita ok Stay if Expected
Bl District Nema of Case No. Sitting/ Number of Store Ma.x i fillng Framing Present Status il by ma O_f
No. Court Former Alleged Punishment Charge- Higher | completion
F.LR. Charge )
: sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Sitting Stay of all further
JECM., cc MP. 11.04.2019, | U/Sec.323, Imprusonmgnt for Charges not proceedings granted by
6 Kadapa Kamalapuram.| 21/2020 | (Rajya Cr. 324, 506 riw| 7 years or fine or | 20.10.2020 S Honourable High Courtin | Stayed
P ' Sabga) No.100/2019. | 34 of IPC. both ’ Crl.P.No. 3219/2022, dt
28.04.2022
ng’; 0510767' Stay of all further
: ' | Imprisonment for Proceedings granted by
7 Guntur NAJ.CJ. |ongpopg| MLA. | 13.07.2011, | IPC,and |7 00 o0 fine or |31.12.2018 21.10.2020 | Honourable High Courtin | Stayed
Court, Tenali. (Present) | Cr. No.45/2011| Sec.125(A)
both Crl.P.No. 4973/2022, dt
of R.P Act, 12.07.2022
1951. T ’
S/s of A3 pending.
U/Sec.499, Simple Stay of all further
. IV A.CMM., cC Sitting Private 500, 501, | Imprisonment for Charges not| proceedings granted by
B Kihine Vijayawada. | 33/2018 | M.L.A. Complaint 502 riw 34 | 2 years or fine or 03.03.2048 framed. Honourable High Court in SiEyed
of IPC. both CRL.R.C.N0.294/2021 on
28.04.2021.
- U/Sec. 447, | Imprisonment for
. J.F.C.M. CcC Sitting 17.11.2015, ’ 4 . upto 6
9 Krishna Kaikaluru 04/2025 M.LA 11212015 ngi :fleggw 2 yearz c(;)t; fine or | 17.06.2019| 17.09.2025 Summons pending - s st




Date of Stay if Expected
Split up Dateand | (oo | Marimum filing | Dateof anyby | time of
District |Name of Court Main Case No. Number X Framing | Present Status . ;
No Case No. Alleged Punishment | Charge- Higher | completion
of F.L.R. Charge ;
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
CC No.69/2018 ’
3 : (The Case against 4:48 and A51 3 % N 3 N
Spl. Court for was Split up from CC
Trial of Criminal No0.69/2018 and Numbered as
Cases relating cc C.C.4/2023 on 22.02.2023. A1: UlSec.143, | Imprisonment NBW pending Split up
10 Krishna to Elected 04/2023 Gottipati Ravi Kumar, A2: Kakani - 341, 188 r/w | for 6 months or - - against A48 and | from CC
M.Ps. & Govardhana Reddy and A3: 149 of IPC. | fine or both A51. 69/2018.
M.L.As., Poluboina Anil Kumar Yadav,
Vijayawada. Sitting M.L.As. in Main Case, the
main case is Pending for
Arguments.)
CC No.11/2020
S_pl. COU{T fpr (T]:]E Case against A:91 was U/Sec.188,
Trial of Criminal Split up from CC No.11/2020 143, 147
Cases relating and Numbered as C.C.10/2023 : ' | Imprisonment : Split up
11 Krishna to Elected 102(523 on 15.05.2023. The Accused - 3?439722: :’;‘W for 2 years or - ngr;fggne:d NB\g :gr?g:r?; A1 from CC
M.Ps. & No.1 is G.V.Harsha Kumar, S66.3 of fine or both ° ] 11/2020.
M.L.As., Former M.P. in Main Case, the P.D.P.P Act
Vijayawada. main case is pending for g '
Arguments.}
CC No.12/2020
Spl. Court for (The Case against A:91 was U/Sec.188
Trial of Criminal Split up from CC No.12/2020 143 1 47 ’
Cases relating and Numbered as C.C.11/2023 ’ | Imprisonment . Split up
12 Krishna to Elected 11’,02323 on 15.05.2023. The Accused ” 3;529732;1‘” for 2 years or - ng}farﬁf:d NB\:\SI sg:é?:;A91 from CC
M.Ps. & No.1 is G.V.Harsha Kumar, S fine or both : ’ 12/2020.
; : ec.3 of
M.LAs,, Former M.P. in Main Case, the P.D.P.P Act
Vijayawada. main case is pending for T '
Arguments.)
CC 2/2019
Spl. Court for (Case against A3 is Split up
Trial of Criminal from CC 02/2019 and
Cases relating Numbered as CC 13/2023 on Imprisonment ; Split up
13 Krishna to'Elected 13‘%2%23 16.05.2023. The Accused No.2 = U"Si;'goo o for 2 years or - n;r}f;?neesd N:g:l:in;;etrféng " from CC
M.Ps. & was Former M.P by name fine or both ’ ’ 2/2019.
M.L.As., Nimmala Kristappa, The main
Vijayawada. case was pending for Cross of
P.W.1)




Date of Stay if | Expected
e Date and . i Date of i
Sl. _ Name of Sitting/ Offence Maximum filing . any by time of
District Case No. Number of ; Framing Present Status ; X
No. Court Former Alleged | Punishment | Charge- Higher | completion
F.L.R. Charge :
sheet Court of Trial
1 2 3 4 5 6 - 7 8 9 10 11 12 13
v 5 S
Imprisonment Farfbther
IV AJ.F.CM, CcC Sitting Private U/Sec.500 examination-in- up to 6
b Nelere Nellore. | 24/2020 | MLA. | Complaint (e, 'Y 2veamor(2ettE0N| IL0%2025 | Ghigfand G, - months
fine or both :
M.Ps are pending
Stay of all further
proceedings
- U/Sec.171-C, | Imprisonment granted by
AJ.F.C.M., CcC Sitting 28.03.2019. Charges not .
15 Nellore ; - 188 riw 34 of | for 6 months |22.05.2020 Honourable High | Stayed
Kavali 11/2022 | M.L.A 49/2019. IPC o fine or both framed. Court in Crl.P.No.
1258/2023, dt
16.02.2023
U/Sec.120-B,
VI Addl District 143,541, 455
el IF:gV 18‘;2 : ]:)f Imprisonment
Court, sC Sitting | 01.07.2014. oy 2 upto 6
16 Prakasam Markapur, 01/2026 M.LA 152/2014. PgPP ;-\ct arf1d up to 1Q years 10.02.2016| 12.12.2025 Part Heard it
PrakEssH ec. () of |along with find
o Criminal Law
District. Amendament
Act, 1932.
S/Sec. 109,
143, 147, |Imprisonment
Asst. Sessions SC Sitting 26.12.2018 323, 341, |upto 10 years . i upto one
17| Prakasam | 4ge, Chirala| 0212026 | MLA | 3282018 | 307,3840f | alongwith |00 0%-2022|25.03.2025 | Summons pending year.
IPC riw 149 fine.

of IPC




STAGE OF PROCEEDINGS
Sl. Name of the Appearan . Discharge 396-313
g - i i- - - Total
No. District Co z;.zeance Summons | ceof z:g::f:t::g E’;;’:; Petitions | Charges Trial nﬂ;iltjs Ng“vyssl Stay gr.P.(?. ‘:rl::r?t
9 : Accused Pending | . MES !
nation e
1 |Ananthapuramu T L - < = . Y . 1 - 4 B WY 5
2 |Kadapa - - - - - . - - . - 1 . . 1
3 |Guntur - - - - - . - . @ < 1 . : 1
4 |Krishna - 1 - - - - - - - 4 1 - " 6
5 |Prakasam - 1 - - - - - 1 - - 2 & 2
6 [SPSR Nellore - - - - - - - 1 = = 1 5 - 2
TOTAL = 2 - . - - - 2 1 4 8 . - 17




